CRP[SH] 3/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09-05-2013

As prayed for by the learned counsel for the petitioner, list this

case again on 23-5-2013.

JUDGE

S.Rynjah



CRP[SH] 21/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09-05-2013

List this case again on 13-05-2013.

JUDGE

S.Rynjah



CRP[SH] 22/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09-05-2013

Heard Mr. VK Jindal, learned Sr. counsel assisted by Mr.S Jindal
learned counsel appearing for the petitioner — New India Assurance

Company Ltd.

This revision petition is directed against Order dated 13-3-2012
passed in Mac Ex. No. 5(T) of 2007. According to the submission of the
learned Sr. counsel, the learned MACT had taken steps for execution
proceeding under Order 21 of the CPC and while such execution
proceeding is pending, the learned Tribunal suddenly passed the
impugned order by neglecting the procedure prescribed under Order 21 of

the CPC.

The revision petition is admitted.
Call for record.
Issue Notice to the respondents returnable within five weeks.

Mr. Khan entered appearance on behalf of the respondent No.1.

Petitioner is to take steps for service of notice to the respondent

No. 2 by Registered Post with AD within five days.

List this case again on 13-6-2013.

JUDGE

S.Rynjah



CRP[SH] 23/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09-05-2013

Heard Mr. VK Jindal, learned Sr. counsel assisted by Mr.S Jindal
learned counsel appearing for the petitioner — New India Assurance

Company Ltd.

This revision petition is directed against Order dated 13-3-2012
passed in Mac Ex. No. 4 (T) of 2007. According to the submission of the
learned Sr. counsel, the learned MACT had taken steps for execution
proceeding under Order 21 of the CPC and while such execution
proceeding is pending, the learned Tribunal suddenly passed the
impugned order by neglecting the procedure prescribed under Order 21 of

the CPC.

The revision petition is admitted.
Call for record.
Issue Notice to the respondents returnable within five weeks.

Mr. Khan entered appearance on behalf of the respondent No.1.

Petitioner is to take steps for service of notice to the respondent

No. 2 by Registered Post with AD within five days.

List this case again on 13-6-2013.

JUDGE

S.Rynjah



S.Rynjah

MCI[SH] No.33/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09-05-2013

Mr P.Nongbri, learned counsel appearing for respondent No. 1

prays for two weeks time for filing objection (affidavit-in-opposition).

Prayer is granted.

However, Mr. KS Kynjing, learned Sr. counsel clearly states

that he is not filing affidavit-in-opposition on behalf of respondent

No.5.

List this case again on 23-5-2013.

JUDGE



Review Pet.[SH] 3/2012
in CR(P)[SH]31/2006

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09-05-2013

As prayed for by the parties, list this case as a fixed item for
disposal on 10-6-2013.

JUDGE

S.Rynjah



WP(C)[SH] No.71/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09-05-2013

As prayed for by Mr. K.Khan, learned State counsel appearing
for the State respondents, further six weeks time is granted as a last
chance to obtain instructions. It is made clear that if instructions cannot
be obtained within the period indicated above, this writ petition will be

decided on the materials available on record.

Interim Order passed on 9-4-2013 shall continue.

List this case again on 26-6-2013.

JUDGE

S.Rynjah



WP(C)[SH]6/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09-05-2013

As prayed for by the petitioner, list this case on 30-5-2013.

JUDGE

S.Rynjah



WP(C)[SH]62/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09-05-2013

Further four weeks time is granted for filing affidavit-in-

opposition for respondent No.1

List this case again on 5-6-2013

JUDGE

S.Rynjah



WP(C)[SH]200/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09-05-2013

Further two weeks time is granted for filing rejoinder to the

petitioner.

List this case again on 23-5-2013.

JUDGE

S.Rynjah



WP(O)[SH]361/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09-05-2013

Mr. VGK Kynta, learned counsel for the District Council
submits at the Bar that the respondents No. 1, 2 and 3 are not filing

affidavit-in-opposition.

The learned counsel appearing for respondent No. 4 prays for

another three weeks time for filing affidavit-in-opposition.
Prayer is granted.

List this case on 30-5-2013.

JUDGE

S.Rynjah



Crl. Misc. Case No0.18/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09.05.2013

Learned counsel for the parties unanimously submit that the
charge against the present petitioners, namely, Shri.Peter Thorose and
Smti.Dancy D. Syiem, have not yet framed. The case before the learned trial
court is at the stage of framing the charge against the present two
petitioners.

Call for the record.

Learned counsel for the parties are directed to apprise this
Court on the following points:-

(i) What are the documents to be looked into by the learned
trial court at the time of framing the charge?
(i) Whether the learned trial court is barred from consideration
of the important documents which are already in the custody of
the Investigating agency and also very vital but not annexed in
the charge-sheets, for deciding the point as to whether the
charge is to be framed or not against the accused persons?
and

(iii) Whether the accused persons have the right to put up their

case at the time of framing charge?

List this case again on 17.06.2013 for continuation of hearing.

The Registry is directed to furnish copies of this order to the
learned counsel appearing for the parties in the course of the day.

Further, the Registry is directed to send a Special Messenger
for furnishing a copy of this order to the learned trial court.

JUDGE

Lian



Crl.Petn.No.(SH)18/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09.05.2013

List this case again on 17.06.2013.

JUDGE

Lian



FAO No.2/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09.05.2013

Heard Ms SG Momin, learned counsel for the appellants.

This appeal under Section 384 of the Indian Succession Act,
1925 r/w Order 3 of the Assam High Court (Jurisdiction over District Council
Courts), 1954 is directed against the judgment and order dated 23.03.2013
passed by the Judge, District Court, Garo Hills Autonomous District Council
Tura.

Appeal is admitted.

Call for the record.

Issue Notice to the respondents returnable within five weeks.

Steps by registered post with AD within five days.

JUDGE

Lant



Misc. Case No.(SH)123/2013
In FAO No.2/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

09.05.2013

Heard Ms SG Momin, learned counsel for the applicants.

By an order of this Court dated 09.05.2013, the main appeal
has been admitted.

After hearing the submissions of the learned counsel for the
applicants, there is a prima facie case for staying the operation of the
impugned judgment and order dated 23.03.2013 passed by the Judge,
District Court, Garo Hills Autonomous District Council Tura.

Therefore, the operation of the impugned judgment and order
dated 23.03.2013 shall remain suspended till the disposal of the appeal.

However, liberty is given to the respondents to file an
application for modification/alteration or cancellation of the interim order.

Misc. case accordingly stands disposed of.

JUDGE

Lian



